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159 Papers laid

PAPERS LAID ON THE TABLE

THE EssenTiAL COMMODITIES (AMEND-
MENT) ORDINANCE, 1964.

Tee DEPUTY MINISTER IN THE
DEPARTMENT oF COMMUNICA-
TIONS (Ser: B. Baacavati): Sir, on
behalf of Shri Satyanarayan Sinha, I
beg to lay on the Table a copy of

the Essential Commodities (Amend-
ment), Ordinance, 1964 (No. 3 of
1964), under sub-clause (a) of clause
(2) of article 123 of the Constitution.
[Placed in  Library. See  No.
LT-3338]64].

THE INDIAN TELEGRAPH (S1x'8

AMENDMENT) RuLEs, 1964

Ser1 B, BHAGAVATI. Sir, I also
beg to lay on the Table a copy of the
Department of Communications
(Posts and Telegraphs Board) Noti-
fication G.S.R. No. 1441, dated the
29th September, 1964, publishing the
Indian Telegraph (Sixth Amendment)
Rules, 1964, under sub-section 5 of
section 7 of the Indian Telegraph Act,
1885. [Placed in Library. See No.
LT-3339/64].

Tae REporT AND Accounts (1963) orF
YHE D=rpostr InsuraNce CORPORATION
AND RELATED PAPERS

THE DEPUTY MINISTER 1N THE
MINISTRY or FINANCE (SHRI
RaMESEWAR SAHU): Sir, on behalf of
Shri T T. Krishnamachari, I beg to
lay on the Table, under sub-section
(2) of section 32 of the Deposit Insu-
rance Corporation Act, 1961, a copy
tf the Report and Accounts of the
Deposit Insurance Corporation for the
year ended 31st December, 1963, toge-
ther with the Auditors’ Report on the
Accounts, [Placed in Library. See
No. LT-2758/64].

(i) Ture CINEMATOGRAPH (CENSORSHIP)
Seconp AMENDMENT RuLgs, 1963

(ii) THE CINEMATOGRAPH (CENSORSHIP)
THIRD AMENDMENT RULES, 1963

Tre DEPUTY MINISTER 1IN THE
MINISTRY or INFORMATION AND
BROADCASTING (Surr C. R. Parra-

B s o

[ RAJYA SABHA]
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Sir, 1 beg to lay on the
sub-section (3) of sec-
tion 8 of the Cinematograph Act,
1952, a copy each of the following
Notifications of the Ministry of Infor-
mation and Broadcasting:—

BHI RAMAN):
Table under

(i) Notification G.S.R. No. 1514,
dated the 1lth September,
1963, publishing the Cinema-
tograph (Censorship) Second
Amendment Rules, 1963.

(ii) Notification G.S.R. No. 1728,
dated the 30th October, 1963,
publishing the Cinematograph
(Censorship) Third Amend-
ment Rules, 1963.

1 B
[Placed in Library. See No. LT-
1908/63 for (1) and (ii).]

(i) Jomnt COMMUNIQUE oN THE TALXS
BETWEEN THE PRIME MINISTERS OF
INDIA AND CEYLON IN NEwW DELHI

(ii) AGREEMENT ON THE PROBLEM OF
PERSONS OF INDIAN ORIGIN IN
CEYLON

Tue MINISTER ofF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH):
Sir, I beg to lay on the Table a copy
each of the following papers:—

(i) Joint Communique issued at
the end of the talks between
the Prime Ministers of India
and Ceylon in New Delhi,
from October 24 to October
30, 1964, on the problem of
persons of Indian Origin in
Ceylon.

(ii)' Agreement reached between
the two Prime Ministers on
the subject.

[Placed in Library. See No. LT-
3336/64 for (i) and (ii).]

Paper on THE CARO CONFERENCE OF
NoN-ALIGNED NATIONS

SarparR SWARAN SINGH. Sir, Ialso
beg to lay on the Table a paper en-
titled “The Cairo Conference of Non-
Aligned  Nations—Prime Minister's



